AL ADMINISTRATIVE TRIBU NAL

%

ODHPUR BENCH; JODHPUR

Original Application No. 53/2008

]
Date of order: 10.03.2008

STICE A.K. YOG, MEMBER (J)

R. BHANDARI, MEMBER (A)

Salesman,

o Shri Om Prkaash Tiwari, aged 45 years, R/0
North Western Railway Consumer

Cooperative Stores, Merta Road, Nagaur, (Raj.).
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The relief

entering into fe

al Railway Manager,

ite- raised in this O.A. is stale.

...Applicant.

Shri'Vivek Shah, advocate, holding brief of

Shri K.K. Shah, counsel for applicant.
\j

VERSUS

f India, through the General Manager, North

Railway, Jaipur. ,
North Western Railway,

't Personnel Officer, North Western Railway,

... Respondents.

ORDER

y Justice A.K. Yog, Member (1)

ned counsel for the parties.

The applicant

ainst some ‘vacancies’ relating to 1993 and

‘cording to. him, he had filed ‘representations’
03 and another in June 2005. According to theA

epresehtations have not been considered by the

horities.

sought in this O.A. cannot be granted without

yctual position: apart from the above it is also not

\



certain - whether applicant had actually approached the
authorities for!| redressal of his grievance promptly and

expeditiously as|now claimed in this O.A.

In the entirety of the circumstances, we direct the

- applicant to file a certi’fied copy of this order along with a copy of

this O.A. with ail annexureé, as well as additional representation

(if any) within|a period o‘f four weeks from today- - before

ﬂ concerned competent authority (i.e. respondent No. 2 - the

Divisional Railway Man'ager, North Western Railway, Jodhpur)

and - the concerned auth.ority shall consider and decide said

representation / additional representation within a period of

three months of receibt of certified copy of this order and pass a

speaking / reas'()ned' order in accordance with

Act/Rules/Regulations/Circulars, etc., exercising unfettered
discretion without being influenced by any of the bbservations' |

made above. Decision so taken by the said authority shall be

communicated i:o the applicant forthwith. If certified copy of

~ this order is not submitted before the Authority within the time

stipulated abov‘e, the said authority shall not be required to

ydecide said rep‘resentation/s and this order shall be rendered

effective automatically.

Accordingly‘, O.A.r‘is finally disposed of.
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